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Present: Hon'ble Sri K.V. Sachidanandan 
Vice - Chairman. 

Learned 	Counsel 	for 	the 

Respondents is out of station. Post on 

14. 12.2006. 

Vice-Chairman 

When the matter came up for 

consideration, Mr. B.C. Pathak, learned - 

counsel for the Applicant submitted that the 

orders of this Tribunal dated 11.9.2006 

I 

. passed in; M.P.50/2006 (OA 124/2006) have 

not been hilly complied with as yet. He 

further submitted that as far salary and place 

of posting are concerned, the Applicant have 

been protected by the last portion of the said 

order. The operative portion of the said order 

is reproduced herein below: - 

Contd.P/2 
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"Chief Postmaster General can shift the 
post to Manipur, which is under his 
disposal at pr'ent lying vacant meant 
fro Itanagar and will accommodate the 
Applicant in that post till December 
2006 and if not, the Respondents shall 
consider the AppJicat to be 
accommodated at Manipur on 
deputation basia for which imrncliate 
representation/request shall be filed by 
the Applicant to the concerned 
Respondent. In any case, the prayer of 
the Misc. Petition that the transfer 
order dated 17.04.2006 (Anneure-Al 

• to the OA) will be kpt in abeyance so 
1  far the Applicant is concerned till the 

end of 2006 and the Applicant will be 
entitled for all consequential benefits." 

Therefore, Mr. Pathak submitted that by the 

end of 2006 the protection that has been 

granted to the Applicant, would be over. 

r..  CVW)..e(1 

&ei.4 tLj.? r . 

14.12.2006 

Considering the said position issue 

notice to the Respoidents, returpabl6t by 

12.1.2007. 

2g -z--?- 
	 Post on 12.1.2007. 

,• 	--• ,; 

I / bb/ 
Vice-Chaitman 

'a 
p.  

9.2,2007 
	

Post the matter on 1.3.2007 

alongwith the O.A. 

Vice-Chairman 
/bb/ 
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1,3.0. 	When the matter came up tor hearing the  

learned counsel for the contempt petition 
has suitted that the applicant was a1lO*d 
to join at Imphal Division and the order ck 
the Lindings substantially complied with. 
It is turther submitted that the applicant 
has joined 	at Itanagar on 10.2907. AccOr- 
dingly the c.p • is c losed 	Liberty is given  
to the applicant to appr°ach this Tribunal 
with appropraite forum it she is still 
aggrieved. 

CC 	 vice-chairman 
/ Member 

lm 
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GUWAH 	. 	.UWAHATI. 	? 

CPNo 	 /2006 
(In Misc Case No 50/2006 

Arisih in O.A No. 124/2006) . .: 

In The matter. of: 

An application under SecUon 12 of the 
Contempt . of Court At,. 1971 read with 
Sction 17 of the Administrative TribUnal 
Act, 1985 

-And- 	 . 

• 	In the matter of: 

Willful and deliberate disobedience and / or 

• 

	

	. non-compliance of Court's ordei. cati 
11 9 2006 and deliberate and willful 

• 	• 	.' 	' 	obstruction in compliance • of the order . 
passed 	by 	the • Hon'ble 	Cenfral' 
Administrative Tribunal in Misc: Cse 

• 	• 	'. 	. 	. •. 	No.50/2006 arising out of OA No.124/2006. 

-And- 	, 	'.•. 

• : 	In the matter of: 	• 	• • 

	

• 	• 	Smt. Th. Meena Devi, 	• 	• 	•. 	• 

• 	. . W/o Shri L Priyokumar Singh, 
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Qfr. N0.2, Postal Colony, 
Imphal'HPO Complex, 
P.O. Imphal HPO, 
Dist. - Imphal West, (Manipur) 

. ....................Petitioner 

-Versu- 

Smti. P. Gopinathan 
•Chief Post Master General, 
North-East Circle, Shillong - 793001 

Smti. Champalikà Bhattacharjee 
Assistant Director (Legal Cell), 
Office of. the Chief Post Master Genei al, 
North-East Circle, Shillong - 793001. 

3 Shri Lalhluna, 
Post Master General, 
NOrth-East Circle, Shillong - 793001. 

.. ............. Respondents/Contemnors 

The humble petition of the above named petitioner - 

MOST RESPECTFULLY SHE WETH: 

That the petitioner is a citizen of India and a' permanent 
resident of Imphal, Manipur. Her husband is also an employee 
in the same Department and she is having two very n'ünor 
children. The petitioner is entitled to all the privileges and 
protections under the Constitution of India and, other, laws 
framed there-under. 

iLLt1 
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- 2. 	That while the petitioner was serving as Postal Assistant (PA) 

(SpCO) in Imphal she was transferred by- an order dated 
1.4.200 to Itanagar, Arunachal Pradesh. She submitted 

representation to the competent authority requesting not to 
disturb her in the mid academic session till January 2007. So 
that the children's education would be over by that time. Her 

request was turn down and she approached this Hon'ble 
Tribunal by an application vide O.A. No.142/2006. In the said 
O.A. the petitioner raised, inter-alia, the issue of mid academic 

transfer and also the spouse clause forretaining the' husband 

and wife in the same station as' provided in Office 
Memdrandum issued by the Govt. of India from time to time. 

	

3. 	This Hon'ble Tribunal heard the matter in detail, considered 
all the legal issues involved in the case and after hearing both 

the parties and perusing the records was also pleased to pass 

an order on 11..2006, in Miss. Petition 50/2006 (arising out of 
O.A. No.124/2006). By the said, order this Hori'ble Tribunal 
held that the Chief Post Master General can shift one post to 

•  •Manipur,which is under his/her disposal at present lying 
vacant which is meant for Itanagar and will accommodate the 
applicant in that post till .  December, 2006 and if not, the 

• .  respondent shall consider the applicant to be accommodated 
at Manipur, Imphal on deputation basis for which immedjate 
representation / request shall be filed by the applicant to the 
concerned respondent. It was also held that in case the prayer 

• of the Misc, case that the transfer order datd 17.4.2006 
-' (Annexure - Al to the O.A.) will be kept in abeyance so far ,  as 

the applicant is concern till the end of 2006 and'the applicant 

	

• 	will be entitled for all consequential benefits. 

• 	 A, copy of the said order dated 11.9.2006 is 
annexed as Annexure 1. 	• 	 -• 

I 
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That after getting the certified copy from this Honble 
Tribunal the petitioner made an application immediately to 

the concerned and competent authorities . on 14.9.2006 as 

directed by this Hon'ble Tribunal. By the said representation / 
appeal the petitioner made a fervent request to retain her in. 
any redeployed vacant post of PA (SBCO) or against any 

• vacant post of PA in Manipur ,  DivisIon on dputation basis. 
The petitioner also submitted her joining report and reported 

for duty by addressing to the post Master, Imphal' Head Post 
Office as on 29.9.2006 and she attended the Office. Although 
her joining report was accepted by the Postmaster, the same 
was forwarde.d for instruction to the Director of POstal 
Services, Imphal. Therefore the petitioner again on 30.9.2006 
submitted another detailed representation to the Chief Post 

Master qeneral, North- East Circle, Shillong and requested the 

said authority to consider her case and to treat her to be on 
duty as per her joining report and also to consider for all the 

consequential benefit in term of the Hon'ble Tribunal's order. 

The copies of the representation dated 14.9.2006, 

29.9.2006 and 30.9.2006 are annexed as Annexure 
2, 3and4. 

That in spite of the filling of the representations and appeals 
on the basis of the order passed by this Hon'ble Tribunal,' the 
respondents / contemriors on the contrary issued' a 
comrnunication address to the Director of Postal services, 
Manipur Division. This was done on behalf of the Chief 
Postmaster General. By the said communication the 
contemnorNoJ instructed the contemnor No.3 not to allow 
the petitioner 'to resume duty in Imphal HPO at present. In 
this connection it is respectfully submitted that up till now. the 

Wiet 

9. 
4 
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said order dated 11.9.2006 has, not' been challenged in any 
higher Forum and the sathe is still holding the fie1d Therefore 

the communication No. Yig./LC-9/06 (CAT) dated 4.10.2006 

is : clearly an act of deliberate disobedince and . willful 
violation,, of order dated 1.1.9.2006, passed by this Hon'ble 
Tribunal and therefore contemnors are liable to be punished 

-under the provisions Qf law. 

The copy, of the said communication dated 
4.10.2006 is anrixed as Annexure - 5 

That it. is a fit case in which this Hon'ble Tribunal would be 
pleased to exercise its power and jurisdiction to draw up a' 
contempt proceeding against the contemnors in accordance 
with law. . 	' 	.. 

'S 

That this petition has been made bona-fide' and for the ends of 
justice.  

In the premises aforesaid, it is therefore 
prayed 	that Your 	Lordships 	wOuld 	be 
pleased to issue notice upon the respondents 

/ 	contemnors directing them to appear 

personally and show cause as to why they 
should not be adequately punished as per 
the provisions of the Contempt of Court Act 
read with Section 17 of the Administrative 
Tribunal Act, 1985 and as to why they 
should not be given' exemplary punishment 
for their' deliberate and willful, violation and 

'disobedience of the order dated 11.9.2006 
passed by this Hon'ble Tribunal "in 'Misc. 
Case 	No.50/2006 	arising 	out 	of 	O.A. 
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No.124/ 2006 and upon cause or causes being 
shown, Your Lordships may further be 
pieased to initiate proceeding against the 
respondents / contemñors in accordance 
with law and impose exemplary punishment 
for their willful and deliberate disobedience 
of the Hon'ble, Tribunal's order and for 
obstruction of administration of justice and / 
or pass any such further or other order that 
Your Lordsh'ips may deemfit and proper. 

And for this. act of kindness, your petitioner as in duty bouiid 
shall ever pray. 
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Affidavit 

I, Smti. Th. Meena Devi, aged about 36 years, wife of Shri 
L.Priyo Kumar Singh, Postal Assistant ISBCO, a resident of the 
Postal Colony, Qrt. No.11, Imphal, Manipur, do hereby solemnly 
affirm and state as under: 

That I am the petitioner in this contempt petition and as such I 
am fully acquainted with the facts and circumstances of the 
case. 

That the statements made in para 1 and 2 of the contempt 
petition are true to my knowledge and belief, those made in 
para3, 4 and 5 being matter of records, are true to my 
information derived therefrom and the rest are my humble 
submission before this Hon'ble Tribunal. I have not suppressed 
any material facts. 

And I sign this affidavit on this .......day of N-ee-m-ber 2006 at 
Guwahati. 

MR,  ~~~ 
identified by me Deponent 

 

Solemnly affirmed and declared before me by 
the depo nt ...-who ins identified by 
SriI. .................. , Advocate  on 
this the day of N.eem-ber 2006 at 
Guwahati 	 ecere1' 

t4ç 9cji &L 

A dvo c ate 



:IN THE CENTIAL ADMINISTRATIVE TIBUNAL, 
GUWAHATI BENCH: ATGUWAHATI 

C.P. No. 	 /2006 

Smt. Th. Meena Devi 

W/o - Shn L. Priyokurnar Singh 
Qtr. No. 2, Postal Colony, 

Imphal HPO. Complex, 

District: Imphal West, State - Manipur 

. ......

Petitioner  

-Vs- 

1. Smtj. P. Gqpinathan 

Chief Post Master General, 

North-East Circle, Shillong - 793001. 

2: Smti. Champalika Bhattacherjee 

AssistantDirector (Legal Cell), 

Office of the Chief Post Master General, 

North-East Circle, Shillong - 793001. 

3. Shri Lalhluna, 	 . 

Post Master General, 

North-East Circle, Shillong - 793001. 

..Repondents/Contemnors 

DRAFTCHARGE 

The Central Administrative Tribunal, Guwahati Bench hereby 
charges you, I .Smti. P. Gopiñathan, thief Posrnaster 
General1, 	N.E.Circle, 	Shillong 	2.Smti 	Chämpalika 
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Bhattacharjee , Asstt. Director (Legal Cell) office of the Chief 
Postmaster General, N.E.Circle, Shillong and 3.Shri Laihluna, 
Postmaster General, N.E.Circle, Shillong, as under: 

That you on or, about issued .4.10.2006 issued the letter No.. 
Vig/LC-9/06(CAT) thereby stopping the lower authority from 
obeying and complying with the order dated 11.9.2006 issued 
by this Tribunal in order to frustrate / obstruct and also by 
disobeying the said order passed in Misc. Case No. 50/2006 
arising out of O.A. No.124/2006 deliberately and willfully have 
committed contempt of this Tribunal punishable under Section 
12 within our cognizance. 

You are hereby directed to be tried by this Tribunal for the 
aforesaid charges. 

Signature of Hon'ble 

• 	 Member(s) 
Presiding over the Bench 

1. Do you plead guilty to the charge? 

• 	. 	2. Do you have anything else to say? 

Answer..................................... 

Signature of the alleged 
Contemnor (s) 
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ANNEXUREt: 1 
IN THE CENTRAL; DMENISTRATIVE TRIBUNAL 

GAfl BEN 

I 	Mtsc. PetitionNo. 50 of 2006. 
I 

 

In 
'Original Appucation I

.
o. i24ê2O06. 

• Ddte of Order: This the 11th day of September 2006. 

The Jicn'ble Sri Ky. Sachidanandan, Vice-Chairman. 

br Smgh 	 I ; Imphal HP,O:Coinplex, 
P.O.: ImphalHPO 

:11 Distt. : Imphal West, State: Manipur. 

; Presently orldng as: Postal Assistat (SB:CO), 
Imphal H.P,0. - 75 001. 

.. Applicant 

By Advocate Mr B C Pathak and Mr B K Tukdar.  

Versus- 

Union of.India, 
'\ 	Through.: - 

The irector General (Posts), 
\ Dak1'Blawan, Saiisad Marg, 

-) Ne:Delbi-1i0'O01. 

The Chief Post Master General, 
NortitEastern Postal CirCle, 

I 	Shillong- 793 001 	 to be trii 

Shri Làlhluna, 
Post Master General, 
N...Pegion. Shillong 793 001. 

The brector Postal Services, 
Maflipur, Imphal - 795 001. 

By Advocate Mr G. Baishya, Sr. C.G.S.C. 

A Vooate 
-4' 

• . . Respondents. 

'S 

/ 
/ , fr .  

i I  

I: 

. 	.4. 
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This Misc, Petttinn has been e4 the •P"Ecant'pi'aying 
•.. for "iSSue A specific direction to the, Rspondeats that the 1brajisfer 

. oztlej' dated 171041,2006 (AVNEXUR_AJ to tiiA,), s regaz's the 
'transfer ot the 'sent ~ lapp-aclant ftvm Imphj to, itaaqgar, is kept in 
abeyance till such time as the Hon'bje flhwjaJ thay,•deew 'proper 

.: Otherwise, both the O.A,, as well as the. interim relief granted by the :" Jçj'kJe Tri/upAf in its ord&r dated 25/05,006. will ,mJj as 
iiCtuou" 

2 	
fact of the case Is that the Applicant has challenged 

• 	the transfér order dated 17,04.2006 The Representjou of the 
Appbcant was rejected in a most irre 	f 

gular and arbitrari, manner 
.'WithOutApplicaUon of mind. In the representajo' the Applicant has 

• 	made the following passage: 
- 

"Hence, with the abo 	eu the. facts and circums'tces i request. your honour to ndly bestow your good wishes and Cause to keep the 
	er of transfer in abyan.e till Jan, /4 	2007 when the Education carrjei' of my , 	 children will over and my small infant baby 

, will also get recovery from her illness. At the time of my transfer, it may kLudly b e  considered to transfer my laisband to a sathe - 	

. 
 station simultaneously so that,the proper care 

	

g:, • 	 of my children are not disturbed," 

•
1
1t is borne Ouroni 

the representation ,f the Applicant that she may 

lot be distirbed till the mid academic session of the School till 
January 2007 since her l  first children is studying and the smdll infant 

':haby will get rcover from illness. This Court while hearing the O.A. 
bn 26 05 2006 after Consideng VOUSissues passed the following 

'.prder:- 	- 	 .•••. 	 - 
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rrf  .1  41"  
• 	"Consideug the entire issue involved, as an 

interim measure, this Court directs that status 
quo as on today shall be maintained 411 the 
nextdate." 

j  3, 	
When the matter came up for heang ona subequen 

date, 1earr14 Counsel for the Respon  dentssubinifted that the 
'Apphcant is o leave and the  statft,,plo order is ma1rtaiimjg by 
permftting her to continue on leave. It is uitè ohviOus from the 

'orders of the' Trthunaj mentioned above that the purport of the said 
order was to permit her to Continue in' the said post. it is also reported 

•by the leapned Counsel for the Reponden that the new incumbent 

Joined in Her place and she has no other way to go. While so, this 
Petition waS flied by the Applicant with the above prayer. This Court 

".'.djrected 
 

tIf6  Applicant to find out the vacancy, if available, The 
:Applicant has filed an affidat contenting that in the adveisement 

notice 	post of Postal Assist~.nt under the dispósai of th Chief 

...'Postmaster General Shillong and "2" Two posts of Postal Assistant in 
Manipur Postal Division ,  imphal against 0 C categories were shown 

r the year 20004. The vacant post s1 unfilled. In the affidat it is 
al 	tated thaleven (11) vacancies are available according to her 

-i atlonund rquMcto that 2h0 may h6 u w.uiuudated in one of 
cancie,s till December 2006 

On 34,08.2006, learned Counsel for the Respondents. 
• :produced a)tter dated 2807.2005, which was issued by the Assistan 

Postmaster. QneraJ, stating that there is no vacant post at Imphal 
1-IPO or in Mnipur State and the copy of the said letter was kept on 
recorci. However, considering the Submission made by the learned 

'oui1e1 for.the Respondents 	Couxt paSsed the foÜsg oer: 
- 



-12' 
1 	?iic-, iai I r71PM PT 

4 

'4 	

4 

Howeve.r, considering .the submission of the 
•  learned counsel for the respoidnts this Court 

is not convinced by the said letter of the .Asstt. 
• Post Master General (LC) dated 28 111 July, 06. 
Therefore 4  the Coirt diredfst,h;at;the AsstL 

- 

	

	lost Mater Gnaral (LC) to be prsent 
personaUy before this Cuft ori 5O6 to 

•  explain/Report whether there are vacancies 
which has beez , m6iltifted in' the affidrit or 
not4 Registry will also send a ietter to the said 
author forthtth." 

• ::Ih1y whenthe matter came up on 0510:9.2006, on of 

Srnt, Sampalika Ehattachaijee, Assisthnt Director, Office of the Chief 

Postmaster General, N E Circle, Shillong was present before the 

Tribunal and isliâ has also filed an affidavit stating that:1 1 vacancies 

that have beet pointed by the Applicant, 10 vacancies belong to 

:,Postal Assis kt operitive category, whereas the Applicant belongs to 

;'SCO category and though one (1) vacancy belongs to SBCO 

'..tegory, the Applicant is neither eligible to be posted as in-charge, 

CO, as sb has not acquired such seniority, nor she applied for 

, 4osting at 	arta1a Head Post Office Therefore 1  it is cannot be 

• considered tcr suit the Applicant and reiterated that there is no 

:vacancy as such. But in the affidavit in support of the reply to the 

•sMisc. Petition.  it is also stated that Regaxdfng the one (1) post of 

PostalAssjsta.nt -  (S'BCO.) the respondents beg to state that the sampjs 

under the disposal of C'PMG was declared vacant The said post of 

PJ As3fstffnt (.fJllGO) L9 moair for N.. .dwJ dJJ(l (OI irily fit' 

;' Manipur alQne and the said post is allotted to Itanagar and the sarie 

is at present ijing vacant in Itanagar;' It is further stated that the 
,1 

":Applicant eMer raised the question of her deputation to elsewhere 

within the State of Manipur. She never applied for the same and her 

deputation t elsewhere is not a matter that has .been agitated and 

i.:': pleaded and. not a matter of issue before 'this Tribunal, but in the 
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7: 
,Onginal AlicatiOfl the Applicant challenged the tiansfer order on 

the ground of academic md session 

5.Tcy ,possibiiitieS has come out i the affidavit, which are 

(i) the RespdefltS are empowered to keep the Applicant at ManipUr 
(ii) the vacancy said to be vacant at deputatiol basis andlor  

;[Ita agar under the disposal of Chief Postmaster General which is 

meant for 	Circle, not Manipur aiotie can also be shifted to 

fljpur at the discretion of the CPMG. It appears that. the Chief 
S 

:postmaster  :General can accommodate the Applicant at Manipur till 

December 2006. It is also ascertained froth the Officer present in the 

ThbunaI thtitaflagar is being managed by one person at present. 

CoI1s1dLn9 the entire lssue invulyti.d M this Misc 

P tition, this '',rthun&l is of the view that the real purport of the status 
17 

)'b order dated 26.05.2006 was to accommodate the Applicant.inth 

resent station, and the Respondents cannot read the same in 

ween the lmas Probably the Respondents' Counsel submission 

• may be .techflically right in recuesting the Applicant to continue on 

medical leave, interpreting the order of the status quo to the wisdom 

of the RespQndents But this Court never feels it fair and just and that 
• 	 • 

interpretabOn cannot in its true spirit and purport of he Court Order 

'Therefore, thi Court is of the view 

:shift the pot to Maniur, whicii is under his disposal at present lying 
:• 	 •- 

vacant meant for Itanagar and will accommodate the Applicant in that 

	

- 	.--, .- 	-•-• ,__ 	- 

'post till December 2006 and if not the Respondents shall tonsider h 
- * 	• ¶ - -i- 	-4• 	,.•___. 4 	 .. •- 

•YApplicant to be accommodated at Manipur on deputation basis for 

	

- 	- .-'- - 

	

'which immediate repiesentabonJrequ 	ZSU 	ie 
• 	• 	:• 

..Applicant to the concerned Respondent. In any case, the prayer of ,  the 
* 	- 



'vlisc. Petidon..that the transfer order dated 17.04.206 (Annexure - 

to the OA.) will he kept in abeyace so far the App1icnt is 

concrned till the end of 2006 and the Applicant will be entitled for all 
H 

;• corsquenti,i henet > 	 . 

The Misc.. Petition sta.nds allowed as above. In the 

•;CirCUU2StaflCe3, no order as to costs. 	. 	 _..---•--- 

Q4 *Ic Pt AI 
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I 	 P()S181 Colony, Imphal, 
14th Sept 2006. 

To 
The Director General (Posth), 
Dok Bhawaii, Srnoud Mnrg, 
NewDeihi — ilO 001. 

The Chief Post Master General, 
N.&Circle, Shillong - 7.93 001. 

Shri. Laihiuna, 	. 
Po.t Master General, 
N.E-Circle,ShullOflg- 793 001. 

i The i)i.rector.Postal Sorvices% 
Manipur, Irnphil - 795 001. 

sub: - 	lninttion of llon'Me Central Administrative Tribunal, Guwthat1 Bcnch 

Order dated 11°f  Sept 2006 hi Misc. Petition No. 50 of 2006 in O.A No.124 of 100. 

SitfMidrini , 	 . . 

A copy of Hon'blc CAT/Guwaliati Bench order dated 11 1  Sept 2006 in Misc Petition 

No.50 of 2006 in O.A No. 124 of 2006 is submitted herewith for favour of immediate 
compliance. The order of the 1Ionble Trinunal is self-explanatory that the transfer order dated 

17-04-2006 in respect of the undersigned fioni liuphal HPO to Itanagar IIPO has been kept in 

abeyance up to the end of the year 2006. 

As per, Para-6 of the order. the Respondents have to accommodate the applicant in 

Manipur either by adjustment of vaant post or on deputation basis. It Is thrQre submled 

that  the nmle 	sii wIflftii to b tC CUll Othkk(J 1fl_Mn1Dllr t1thtr ttfaln%t ni 

Hence, it is rcqusted that the order for accommodating the undersigned may kindly be 

j.cflf] without any delay. 
Yours faithfully. 

D/A Copy of ioible CAT/Guwahnti Bench Order 
dated IIthS c.pt. 2006 in MP No.50 of 2006 
in O.ANo.124 o200G. 	 U 

to be true Cops'. 	 (Th. Meena Dcvi) 
CeTt1' 	 Postal Assistant (SBCO), 

IniphalliPO [On Leave]. 
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r 	 ANNEXURE .3 	 . 

0 
The PotMater, 
imphal 1J0 

\ 

• 	since I have already completed Medical Leave 
and due date of joining is today.lam submitting 
hereith Charge report forms dully filled in for 
.al1oring he undersigned to resume duty w.e.f. 
29-09-2006 to aviod any further inconvenience 
ahd hardship. 

Ecls; 
l.Fitness Certificate. 	. 
2.4 copies of Charge Report forms. 
3,Xerox copy of CAT'S order dated 11-9-06v 

sub: implementation of ibn'ble Central Adiinistrative 
Tribunal, Guwahati Bench order dated 11-09-2006 
in Mi.sc.Fetition No. 50 of 2006 in 00A.No. 124 
of 006 

.1 0  

AND 

. ii. )Assumptiori of duty on expiry of Medical Leave 
at imphal H.O • as per verdict of aforesaid lion' ble 
CAT.  

, 

Madam, 
.a copy of CAT order dated 11-09-2006 in 

I1ic.Pet1tion No. 50 of 2006 iq, enclosed herewith. 
The Hon'ble CAT espicifically and categorically 
has order to accomodate the undersigned in Manipur 
either agu±nst any redeployed vacant post in 8BCO 
or aaint any vacani post of Postal Assistant in 
Manipur Division on deputatiori basis. 

Dated at ]ip hal 
29-09-2006. 

Advance copy to; 

Your's faithfully, 
J-LU.iv& 

(Th.MEEI4A DEV1) 

imphal l.o. 

The DP,S..,Mari..pur,imphal for information 
and iiiediate necessary action so as to 
enable the undosignod to resume duty positively 
by today's F/N.Tliis is in continuation of her 

applicaticn aated 14-09-06. 	3 

Lerti3ed to be true Cop7. 

O?4IL4 L9 dj't, 
Advocate 

3 	(THOMEENA DEJI) 



• 	ANNEXURE i 4' 
To, 	, 	 •. 

The Chief It Nater General, 
North Eatern Circle 
hillong. 	'. 	 •• 

(Through proper channel) 	'. 	 , ' • 

Sub.jeót s 'Irp1einentat±oñ of Bon'ble Central A&jnigt-
rative Tribuna1Giwahati Bench order dated 
11092006 In Micopetition No.60 of 2006 
in ,0.A. No.' 124 of .2006. ' 

ii) Aour1ption of duty on expi.ry ofedical 

	

Leavoat1npha1 11 .0. a per verdict of 	• •. 
aforeaid Uon'ble CJ. 

Ir/Madar 	• 	 •' 	. • 	• 	. 

The flon'ble CATBench at Guwahati while 
dipo.tng of. Mic.petition No. 50 o 2006 in 0ricinal 
njDlicntian No. 12416f200 filed by the applicant pa.. 
ed a clean order dated 11094-06 a fO1low: 	.; 

Para 6 pfhe prde, 

conioerrn the entire iue involved 
in thin Misc. Petition, thi Iribu- n-al iv ,  of the view 
that the rea1purport of the tatu quo order dated 
26,65.2006 valo to aoconriodate the AplicaAt in the 
preeent ttation, and te eror4çnte cannot read tcie 

Probably 'the Repondent&" 
Counel pubnieion may be technically right in requegi. 
ting the Applicant to continueon medical leave, 
interpreting the order of the tatus quo to the widon 
of the Repon4ent.13ut this court never feel .it 
fair nd 34t and that interpretation cannot in it' 
true rnirit nd urnort of the Court Qr4e.Therefore, 
thiCourt i of the viev that Chief Potmater General 
can Iuift the pot to Manipur,which i under hi 
dipoal at preeent lying vacant meant for Itnagar 
and will aeconriodate the Applicant in that post till 
Deober 2006 and If not's  the Reepondent h4l. 

'•',.. '.conider the Applicant to''bO accOodated' at Manipur 
on dejuttion baie for 'whiCh irraediate repre eentation/ 
requet sfi4ll be filed by te AppliCant to the con-
cerned Repondent.In any cae, the prayer of the 
Niec.petition that the traxfer order dated 17.04.2006 

' 	 Annexure- Al to the 0.A.) 'will be kept in abeyance 
. y o far the Applicant is concerned till the end of 

2006 and the Applicm will be anti tled for all 
coneequential benefits. 

-- 

ii)That,the lbn'ble CAT while paing the aforeaid 
ordordirected the Ajiplicant to file an Xmmediate 
repreeentation/requert to the Reepondent for ,  
inriediate accoruiodation on the line of verdict of 
the Hon'ble CAT. 

• 	 ' 	 • 	 ' 	 •• 	' 	 . 

Certified to be true Q 	 ': • • 	 '' • 
	 •: Contd..'2f' 

• 	''4 	 ', 	 .. 
• Advcto 	 . 	• 	' ' 	' • 	' 	. • ' 



-:2;-  
I 	 S. 	 Cl 

... 

iii)That, the Applicant in accoidance with theabove 
directjon of the Hon'ble CAT submitted repreêntation 
to all the Repondent including the Chief Potmater 
Geneial, hiUong on 14-09-2006 along ath acopy of 
CAT's order dated 11-9-2006 whichw tranr3itted 
both by Fax a well aø by poed-potee 

iv)That, the Applicant va thereafter expecting neceary 
order fon the Ctiief Potmater General,shillong 
regarding her accornodationend aurnption. or duty 
at Imphal H.O.But no order of any kind what o 
ever wfis furnihed to the Applicant either bych.ief 
Potmater. General orL 	any other Repondent. 

v)That,on expiry of Medical Leave on 28-09-2006 1d kl 

aLain finding herelf recovei'ed from the illne 
the Applicant reported to Post Maeter,lmphal in the 
Forenoon of 29-09-2006 along with CAVe order,Fitneee 
certificate fiori attending Doctor and copiec of 
Charge fteportq ehowingaeeumption of duty atThphal 
Head Poet Office. But the Poet Maeter,lriphal by 
ignoring thedirection of the Hón'ble CAT inetead 
of allowing the Applicant to reenne duty forwarded 
her application to the next higher authority, i.e. 
Director of Poetal ervicee,1mphal.A copy of the 
application dated29-09-2006 bearip renar and 
endorcement of Poet Maeter,Imphal i enclosed for 
favour of reaay reference and action in the part 
of Reepondent, . 	 S  

S 	Now eince the,Ion!.bie CAT hee already 
made the Applicant entitled for all oonequentiaI 
beneite andthe Applicant had already eubnitted tfie CAT 1  e ordr ac well ae the coplee of Charge Repotte 
,l'iowing aeewnption of duty at lmphal,the Applicant 
i now entitled to be treated ac on duty with all 
corieequential benefit w.e.f. 29-09-2006 and the 
Retpondente are accordingly to treat the Applicant 
ac on duty .Ô.1. 29-09-2006 to avoid any ,  further 
inconvenjencee and hindrance tothe Applicant. 

Encl: 
1. A copy of Honble CAT'e order dated 11-09-2006. 
2, A copy ofapplication dated 14-09-2006. / 
3. A copy of application dated 29-09.2006. 

St 

3 	
5 	 . 	 . 	 .. ..... ..

S  

1our'jaithfuu, 
Dated at Irrnhal 	/ 	(Tff.MEthA DVl) 
30-09-2006. 	 P.A/.B.C.0. • 	 S 	 . 	 S 	

1pha1 H.O. . . 
Advanc..e :copyforarded to:. . 	. . 	. 	. 
1.t.P, Oppifiath,C.P.M.a.,shi11ong 

for inforiiation and neceeary action. 
24 Sri.Ialhluna,P.14,G.,shi).long for kind 

similar ac tior. 
3.Pot Mater,Xmphãl 11.0, for needfulactionCopiee 

of ChargeReports have aireaay been furn.thed to hi 
office alon with Applicant's representation dt.29.09.06 0  

44eputy Registrar,Central Adminietrativ Tribunal, 
Guwahati for kind information, 	: 	•: 

(TR.MEgNA D1VI) 

•1 
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ANNEXURE 5 	(V 

PM SkLLN0 	 F 	ND. 	03&122232075 	 Dt. 275 200E 02: lR1 P1 

• 	
; 

________ 

OEPARIMENT QF POSTS4N1A 
MPT 73 001 

F} iCE OF 	rH PsTMASTEEEAL, NURTH 

\() \'' L 	i( (('A i 	 L)d a ShUon-1 the 4 October.2006.  

i'I'he. )ireLLc Postl Sevviee, 
r1aiiur !.)iviioi, Inipht1- 7Q5 001 

Subjcct: 1mpftrnnution of the order of the 	 . Hon'ble CAT Guwahti, did. 11 .9,06 in.l\IP No S0I2.(.)0i 

in 0 \ No. 124 cf 2.0O6 flied by Snit. Th 	Evi, P.A. (SBCO), on leave. 

Yow' letter Nci B 7/CAiO.A, I 24!20( dtd.2L9.9.. 

- 

Sir, 	 '•-- 

tho capticrid •ubcct.. I am direeWd 1.0 inform yoLl that, the Dpartrnm has docided to fl 
appcal in the .Hon'hle High Court, (.iuwahati, ag,inst th order of the I Ton'ble CAT (uw&iiti, 

	

I .9,06 in M.P. No. 0/2006 in O.A. No.124 of/2O06 fUed by Snit. Th Mecim, Devi 	A (SBCO). 
.1ve- 

En view ot the boVe and in view of nor.yaiEahiIity of any vacant post in the cr of A. SBCO), 
Tmphai ll.l.0.. at presentk t may not. be  proper to allow SmL Th, Meitt Dcvi, 'P,A (BCO) 4  on 

leave, to rsum duty iat imphal H.PO, at present. 

Nary actior, may kindlybe taken acoordlnglv, 

I 	 \ >ur futihtulk 

Asstt. I)Ireetor (t_eal C:l I) 
• 	 . 	 fui- Chict' Postrna.cter Cinera! 

Copy to: Snot. 1 h, 	tDevi. Posi,ttt Asstt.(SBCO) on leave at Postil Coiony, irnphal. This disposes 
i. 	ttien dLd 14 	6 & () 9 ô 

Certied tobe true Copy 

AsU. Diroct r (L.ea1 Cell) 
Advocate 	 Ch1 Postn L' GcnerI 

• 	 • 



. 	 ppiiean.ts 

VERSUS 

.Respondent(s). 

I. 

Respondent No . in the above application / petition do lieretv appoint and retain 

~~P  ..................... . 

Advocate(s) 
to appear, plead and act for me/us in the above ippliealionfpeiition and to conduct and prosecute 
all proceedings that may be taken in respect thereof including Contempt of Comt Pefiti ons and 
Reviesv Applications aiising there-from and applications for return of docmnents, enter into 
compromise and to draw any moneys payable to me/us in the said proceeding. 

Place: 

Date 	 SigjiatureoftheParty. 

Executed in my pie enee. 

Name and Designation) 

hgnature With date 
Aocate) 

flsJ!çssgjlIcAdvocate for Service 
 

*The following certilication to be given when the party is unacquainted with the language of the 
vakalath or is blind or illiterate: - 

The contents of the vakalath were truly  and audibly read over/translated into ................. 
language known to the party executing the vakal ath and he seems to have uri4crstood  the same. 

31gnature with date 
(Name anti Designation) 


